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 Both the parties are personally present with their 

respective counsel.  

 The parties filed joint petition (petition No. 674/16) 

supported by an affidavit, under Order 23 Rule 3 of CPC 

stating, inter-alia, that the marriage between the parties 

was solemonised in accordance with Hindu religious rites 

and ceremonies. Within the wed-lock they are blessed with 

two sons. Both the parties could not adjust themselves due 

to their different habit, taste, thought and temperament. 

Relatives of both the parties made sincere effort to resolve 

the difference between the parties but to no avail. The 

parties further stated in joint petition that there is no 

chance of reconciliation at all and, therefore, they have 

amicably agreed for dissolution of their marriage by a 

decree of divorce on compromise.  

 Heard learned counsel of the parties.  

 They have submitted that there is no chance of 

reunion at all since the marriage between the parties is 

irretrievavely broken down and for the ends of justice 

instant petition may be allowed.  

 On being asked both the parties, who are 

personally present before the court today, stated that they 

could not live together as husband and wife because 

relationship between the parties became strained due to 

different temperament, habit, thought and there is no 

chance at all of reunion with the marriage already broken 

down irretrievavely. It is prayed that the marriage between 

the parties may be dissolved by decree of divorce.  

 I have perused the case record. It is admitted 

position that the marriage between the parties was 

solemonised on 25.1.10 as per Hindu religious rites and 

ceremonies. This court made endeavour to bring about 

reconciliation between the parties but it failed due to 



adamant attitude of the parties. It appears that the 

marriage between the parties is broken down irretrievavely 

and there is no chance of reunion at all.  

 Considering all the aspects of the matter as 

discussed above, the present petition is allowed as prayed 

for. In the result, marriage between the parties i.e. the 

petitioner, Sri Papori Nath and the respondent, Sri Laba Kr. 

Thakuria is hereby dissolved by decree of divorce as 

prayed for.  

 The compromise petition (Petition No.674/16) shall 

form part of decree.  

 Let a decree be prepared accordingly.  

 The suit stands disposed of.  

    

                                                          (B.K.Sen) 

 

 

 


